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to have free cvidence before the inquiry
commission, is it not necessary that those
officers who were alleged to have been
involved in this affair' or who were con-
cerned with it, should be suspended or
atleast transfered from the posts they hold
now? Otherwise, they will be an obs-
taclc and free evidence may mnot be forth-
coming. From that point of view, will
the hon: Minister assure that these officers
agamst whom violent allegations have been
made will not be allowed to occupy their
present posts? Otherwise, this commission
of inquiry will be nothing but a farce.
And we do not want that farce. So, will
the hon. Minister assure this Housc ?

DR. TRIGUNA SEN: Sir,
that I did not think of it. I
i.‘[, Sir. Had it been a departmental
mquiry, these possibilities as mentioned
by my hon. friend might have been there.

it is not
thought of

SHRI M. M. DHARIA: They
yet there.

are

SHRI BHUPESH GUPTA : He is in

possession of material, Sir.

. DR. TRIGUNA SEN: Sir, firstly it
Is not a departmental inquiry. The Com-
mission of Inquiry is headed by a
learned retired Jjudge of the Allahabad
High Court. He will caryy on his in-
dependent inquiry into these matters.
So, nobody can interferc. Now, so far as
the documents or the papers are  concerned,
all are now in the possession of the Public

Undertakings Committee. So, there is
no chance of sabstage.
SHRI BHUPESH GUPTA: Sir, you

are a jurist. You know it is not a question
of just having some paper. The man in
position  subject to the inquiry, will
certainly be in a position to influence
paper or documents being presented or not,
Now, it is never a good thing to allow a
person  to remain  in  the same position
when the matier is under investigation.
He should vacate that position.

) MR. CHATRMAN: He will consider it.

SHRI BHUPESH GUPTA: If he does
not do it voluntarily, the Government
should remove him. Junior officers come
as witnesses, Their promotion, confiden-
tial records—everything will depend on
that. Therefore, they are subject to it.

MR. CHAIRMAN: Please sit down.

Now, the Sceretary will read the message. |

[RAJYA SABHA]
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MESSAGE FROM THE LOK SABHA

Minister

TreE CoNsTITUTION (TWENTY-FOURTH
AMENDMENT) BiLp, 1970.

SECRETARY: Sir, I have to report
to the House the following message re-
ceived from the Lok Sabha, signed by the
Secretary of the Lok Sabha :

“In accordance with the provisionS
of Rule 96 of the Rules of Procedure
and GConduct of Business in Lok
Sabha, I am directed to enclose
herewith the Constitution  (Twenty-
fourth  Amendmnt) Bill, 1970,
which has been passed by the Lok
Sabha at its sitting held on the 2nd
September, 1970, in accordence
with  the provisions of article 308
of the Constitution of India.”

Sir, I lay thc Bill on thetable.
MR. CHAIRMAN: This will be taken

up tomorrow.

SHRI BHUPESH GUPTA (West
Bengal) : Sir, after a Jongtime, one good
message has come from the Lck Sabha.

——

STATEMENT BY MINISTER
CORRECTING ANSWER TO
CALLING ATTENTION NOTICE
GARDING THE REPORTED
FRAUD IN THE LONDON BRANCH
OF THE CENTR.AL BANK OF INDIA

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): Sir, on behalf of Shri
V. (. Shukla, I beg to make a statement.

A statement was madce in  this House
by the Minister of Finance on the 1gth
Mav 1970, in reply to the calling-attention
notice regarding the suspected fraud in
the Londen Office of the Central Bank
of India. It was stated at that time that
Shri Sami J. Patel ; Manager of the
London Branch of the Central Bauk of
India was relieved of his duty on the 26th
March 1g70. The datc was given on the
basis of the information then available
to the Government. The Central Pank
of India has now intimated that Shri
Sami J. Patel was relieved of his duty on
the close of business on the gist March,
1970.

I am making this statcment today to
correct the record. I regret the inaccuracy
which has creptin the carlier statement.



17 Payers laid
[Mr, Depurv CHAIRMAN in the
Chair.]

M gz fag ATt (TSEW) o3Ed
FAFETE % 26-3-70 F FT1T 31-3-70
#7137 fofva fear ar @ Q& a2 straar
AT § 5 ag a1 gzar 9dy gax waa
g FT Iaf AT @ HFE A T 31-3-70
aF wfam § 9 4. 39% 9z T HA 9T N
T X ITFT 97 F41 A7 Fq wrAT 4 TE
ez & gFgS | FFi0F gge AT AT
fear w1 a1 394 FgT AT R 3 26 FIOG
F1 frefia w2 fag v, AfFT o w7 0
wegFs1ardgasaafaada . at
# g w1 Jigar g fx afam ¥ w29 g
g %3 Mgy g A9 |
MR. DEPUTY CHAIRMAN: This is

only a correctivn of the statement.

SHRI SUNIJAR SINGH BHANDARI:
It means sometiiing. It is not so simgle.

MR.DEPU1Y CHAIRMAN: Why ?

Y 32 Ty WL : W A8 FEATR
f& 26 MA@ aral 9 9gy afaq § 9 X
a9 919 Fga ¢ 5 31 ardg av 7 afam
HT AR AYE 98 AT & AT TFHIT-
Awa fa 7t AT o e A v A
mag fag g0 wFT A S a¥ ) A F
g AEAT AR E 5 wF 7 31 A9
gger frdfra 21 9 @ 3 A9 A @)
g ?

DR. BHAI MAHAVIR (Delhi): Sit.
the whole thir 3 is rather fishy. We have
been told thai Sam Patel res'gned his,
job when he v as transferred to some place
in India. Now we are bzing told that he
was relieved «f his charge. Now, did he
resign or was e relieved of his charge on
receipt of an. complaint? Now, there is
a mix-up oftl ings. We would like to have

some clear ‘cea of swhat happzacd
actually.
SHRI AR/UN ARORA (Uttar

Pradesh) : S, this clarilication has led
to further covaplication.

MR. DEPUTY GHAIRMAN: This is
not a clarifica ion; itis only a correction.

[ 3 SEPT. 1970 ]
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SHRI ARJUN ARORA: This correc-
tion has led to further complication. Sir,
Mr. Patel disappeared before. According
to this correction, he was relieved of the
post as Manager. So it requires further
clarification or further corrections of the
statcment made to-day. How could he
disappear before he was relieved and if he
l ad disappeared, how was it that he was
relieved? The whole case is very fishy
and the Government by making inaccurate
statements is making itselfa little suspec..

SHRI SUNDAR SINGH BHAN-
DARI: That is a dcliberate protection
they want to give.

MR. DEPUTY CHAIRMAN: Al
right. There is no explanavion needed.
Onlv some wrong information was given
and that information has been corrected
now.

st grae fag W gvawfy S
q gaaar g 5 s o g9 fran g SR
LA KT FET ) AAWFATE | TF
fer ®1 s7e g1 g1, F 31 A1 &I
trefta frg wq wafe gy @i @F
faadia 9 | 39H A 7% FTEARA@ A At
T & 1 I feafy %1 wosr g1 =gy
# gz |97 9591 § % 9re wadr A FaA@
FIVNG FEFT FT ATIIT AFT g7 AT 8
qFT AT AET T AlwT I T/H
I3 Tq § § F9 IAFT FqfeeFTw AT
18 A1 3 8%q § A0FT o1 qrary @ 9
agh A g ST AT |

SHRI K. R. GANESH : T have some
facts here.  Mr. Sami Patel resigned  and
it was accepted on the 25th and he was
relieved oo the gist of March., He disap-
pearcd only after he was 1clieved of his
dutres on gist March If a further clari-
fication is necessary, that will be brought
hefore the House.

PAPERS LAID ON THE TABLE

ORDINANCES PROMULGATED BY THE
GovERNOR OF KERALA ON THE
26TH APRIL, 1970.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): I beg wo lay on the Table
under sub-clause fa)  of clause (2) of
art cle 219 of the Constitution read with



